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policy   of   the   Finance  Minister. 
SHRI BHUPESH GUPTA: AU the more 

tragic. 
SHRIMATI TARKESHWARI SINHA: Once 

again I would like to say with all the strength 
of my conviction that it is very uncharitable 
on the part of Members opposite to say that it 
has been the personal policy of the Finance 
Minister. Everything has been done with the 
approval of the Cabinet, with the approval of 
the Prime Minister and it has not violated the 
industrial Policy  Resolution. 

SHRI BHUPESH GUPTA: So far I never 
said 'personally'. I said he has initiated it. 

SHRIMATI TARKESHWARI SINHA: Bear 
with me please. I have borne with his speech 
when I had enough provocation to comment 
and make remarks. I have shown him that 
much indulgence and why should he not do 
the   same?    (Interruption). 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   Let  her  continue  please. 

SHRIMATI TARKESHWARi SINHA: It is 
in no way the Minister's policy. In regard to 
foreign participation it does not violate the 
Industrial Policy Resolution, We are aware of 
it more than the hon. Member. 

THE VICE-CHAIRMAN CHRI M. P. 
BHARGAVA) :   The question  is: 

"That  the  Bill  be  returned." 

The motion was adopted. 

THE APPROPRIATION (RAILWAYS) No. 
2 BILL, 1964 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI S. V. 
RAMASWAMY):  Sir, I beg to move: 

"That  the Bill  to authorise payment   and   
appropriation   of  certain 

further sums from and out of the 
Consolidated Fund of India for the service 
of the financial year 1963-64 for the 
purposes of Railways, as passed by the Lok 
Sabha, be taken into  consideration.'' 

In moving that the Appropriation 
(Railways) No. 2 Bill, 1964, as passed by the 
Lok Sabha be taken into consideration, I may 
briefly refer to what is more fully explained 
on the first three pages of the book of sup-
plementary Demands for Grants for Railways,   
1963-64. 

At the very outset it should be ramett-bered 
that the SupplementaTy Demands aggregate 
Rs. 55 crores nearly in relation to a total 
original Budget grant of Rs. 1180 crores. A 
sum of Rs. 6.75 crores out of the Supple-
mentary Demands covers increased net surplus 
over the budgeted surplus, which is really not 
additional expenditure as such but for which a 
vote is necessary as it is an amount being 
appropriated to the Development Fund. Even 
the balance of the Supplementary Demands, 
aggregating Rs. 48-25 crores, represents a 
gross amount which is what is taken for Ihe 
purpose of securing the vote of Parliament, 
even though the net expenditure after allowing 
for credits is only Rs. 38-68 crores. The gross 
budget, for instance, covers freight on railway 
coai and other materials, which is balanced by 
credits under different Demands. 

An  analysis   of  the   Supplementary 
Demands  for Grants  is as  under: — 

(i) Aggregate of Revenue Working 
Expenses (Supplementary Demands 
Nos. 4 to 10) — Net additional 
provision asked for is Rs. 11.97 
crores, against the gross amount of 
Supplementary Demand of Rs.   
15.92  crores. 

(ii) Aggregate of the capital Budget 
covering works (Supplementary 
Demands Nos. 15 and  16)—Net 
additional pro- 
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vision of Rs. 24.79 eroros, against 
the gross Budge: of Rs. 30.36 
crores. 

(iii) Increased dividend payment 
to General Revenues (Sup 
plementary Demand No. 12) 
Rs. 1-92 crores. (This is 
consequential also to the 
revised anticipation of 
"works outlay" exceeding the 
original  grant). 

It may   be  explained that Rs.  5.5(5 crores,  
out     of  the  additional  provision asked for 
under Revenue Working   Expenses,     pertain     
to      various items   of   staff   expenditure   
including Rs. 3-50 crores, which covers the in-
creased   dearness  allowance     payable from   
1st   July   1963   to   lower   grade staff and the 
increase in city compensatory and house rent 
allowances payable from  1st January,  1964 as 
a result   of  fthe   revised   classification   of 
certain  cities and towns, these  being post-
Budget developments.   A     substantial portion 
of the remaining additional provision  asked  
for  under Revenue  Working Expenses is  to  
cover the post-Budget developments by way of 
general taxation changes, including increase in 
the rate °f Central Sales tax   which were 
introduced after the Railway Budget for 1963-
64 had been presented.   These changes include 
increase   in  the    prices    of    controlled 
materials  like coal  and  steel beyond what had 
been envisaged in the Budget.  These  and   
other  materials     are utilised in the course of 
the Railways' operation and maintenance. 

Likewise, the cost of the development 
programme of the Railways covering works 
outlay is affected by increase in customs duty 
on a variety of imported Railway equipments, 
increase in the Central Sales Tax and increase 
in the price of steel and steel equipments, etc. 
In the statement on the economic situation 
made by the Finance Minister in Parliament 
on 16th December 1963. the effect on the 
Railways' expenditure on account of taxation 
changes was specifically   alluded  to. 

I may also add that against the net 
additional expenditure of Rs. 38' 68 crores, for 
which Supplementary Demands have been 
presented it is estimated that Rs. 22-53 crores 
will accrue as additional receipts over the 
Budget Estimates. Practically the entire 
balance of about Rs. 16 crores represents the 
effect of additional taxation which, while 
figuring as additional expenditure in the 
Railways' accounts, will be additional earnings 
in the general revenues. In the result, therefore 
from the point of view of the overall resources 
of the Government, the Railways' 
supplementary demands will mean no 
additional drain. 

With   these  brief  introductory     remarks,  
I commend the Appropriation Bill for    the    
consideration    of    the -House. 

The  question  was proposed. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : I have a list of seven speakers 
before me. We have had a full debate on the 
Railway Budget. I hope the Members will be 
brief in their remarks.    Mr. Kumaran. 

SHRI P. K. KUMARAN (Andhra Pradesh); 
Mr. Vice-Chairman, .1 will be brief in my 
remarks. As a matter of fact 1 have got only 
one or two points to remind the hon. Minister 
about. 

In his opening speech he mentioned about 
the increase in expenditure on coal. .It is now 
well known that on the Railways we are not 
supplying the first grade coal, for working on 
the Railways. Only the lower varieties of coal 
are allowed for the railway engines. Nearly a 
million tons of coal are being moved from the 
coalfields of Bihar and Bengal and sent by sea 
for the use of the Southern Railway. The sea 
freight is higher " than the railway freight.   
When supe-- 
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supplied, I do not understand why the coal from 
Singareni and Chanda coalfields is not used for 
that region. 

Another thing is that the coal which goes by 
sea is all mixed up. It is not sorted, so much so 
that it is utilised for goods engines as well as 
passenger engines, and sometimes it results in 
engine failures. This aspect of supplying coal 
from the nearest coalfields on a region-wise 
basis should be taken into account, and in this 
way the expense can be reduced. ,1 do not 
think there is any necessity for taking coal by 
sea for the Southern Railway if it is available 
in those coalfields for supplying to the 
Southern Railway. 
Another expenditure which the hon. Minister 
mentioned was regarding the new  upgrading  
of  cities.    When  the question   of   upgrading  
of   cities   was discussed,  I remember a press 
statement was Issued by Mr. T. T. Krish-
namachari saying that he would take not only 
the population but also the cost  of  living   
index   or  some    such method into 
consideration while fixing the new grade.   But 
nothing has been done.   Now we have got 
Madras with 18  lakhs  of  population  and  
Calcutta with 52 lakhs, and both are "A" class. 
The cost of living index in a particular town is 
not taken into consideration at all.   He has 
promised the upgrading  of  Cochin   also.    In   
Cochin in the memorandum which the railway 
employees and other Central Government 
employees have submitted to the Government 
they say that it is higher than Madras because 
of   other    loca! factors.    .1 know that the cost 
of living in Vijaywada and Visakhapatnam is 
definitely higher than Madras.    So the actual 
cost of living has got to be taken  into 
consideration while  deciding upon the cities 
and towns for fixing the city compensatory 
allowance, Nagpur is also a case for which con-
siderable agitation is going on. 

I do not want to go into any other factor but 
I would like to remind the hon. Minister this. 
Only yesterday .1 received information that in 
the Kharagpur workshop two workers    have 

been removed from service under article 
311(2) (c) of the Constitution. Now rule 149 
has been struck down from the Railway 
Establishment Code. Hence the President of 
the Republic of India had to use his discretion 
and discover that the continuing in railway 
service of two employees of the Kharagpur 
Workshop—one is the Secretary of the branch 
union, and another is the ex-Secretary, a 
turner— was against the interests of security of 
the nation. He is after all a turner in a big 
workshop where nearly 14,000 people are 
working. I think people will laugh at it. .Tf 
there is any definite charge, you frame it and 
conduct a proper enquiry. In the case of these 
two employees I remember that they have 
already done it before. They went to the court. 
The court had ruled fhat they should be taken 
back in duty. The President had to use his 
discretion under this clause and decide that 
they would not be taken. I think this is 
defeating the purpose for which the Supreme 
Court judgment was given. 

Another thing I would like to mention is 
this. In 1960, during the general strike a 
number of employees had been removed from 
service. I do not know the exact figure. Still a 
large number of them were in the Railways, 
and I think the others were in the Audit 
Department. They are still to be taken back. 
Their children are not getting education. They 
are roaming in the streets. In Secundcrabad 
alone there are still 21 employees from 
chargemen down to khalasis. Several times the 
previous hon. Minister of Railways had 
promised that he would review the cases. So 
far during the two years no review has been 
done and nobody has been taken back to duty. 
There is a case of a fireman at Bangalore. The 
Railway chr him for beating up a driver. It 
went to the court. The court decided that he 
was not guilty. Then what happened? The 
railway officers are not satisfied. They say that 
he is guilty and he is removed. So the 
judgment of the court is out of order. It is not 
respected. S0 I would suggest to the hon. 
Minister to appoint an indepen- 
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dent committee to review the cases of all 
these employees on their merits. Let the cases 
be reviewed. Since 1949 there has been a 
number of employees who have been 
removed from service. All their cases should 
be reviewed at least this time. 

Another thing is, ,1 would also suggest to 
him not to be always guided by the advice of 
his officers. Their outlook by virtue of the 
position they hold is necessarily narrow. They 
come in a car, sit in the office and move in a 
narrow field. So, please do not be .guided by 
them but take a broader •view, 

I will give you one example. I think in 
Bangalore on January 9th or : so there was a 
small strike in the loco shed. The reason was 
that a charge-man was giving casual leave 
liberally to his subordinates. The officers did 
not like it. He said: ",I am managing the work 
here all right. So I am giving the casual leave. 
What is wrong with it?" He was given a 
charge-sheet. The workers struck work. The 
administration came down and withdrew the 
charge-sheet. Then they went to work. What 
sort of an attitude is this? T would request the 
hon. Minister to consider this aspect. ,1 would 
ask him net to be always guid- 
ed by the officers but to take a gener 
ous view of these things ana have an 
independent judgment also in such 
matters. 

I remember on 27th February 1963 due to 
some similar circumstances there was a strike 
in the Mysore workshop and some 80 workers 
or so eot their service broken. They applied to 
the General Manager. They applied elsewhere 
also for condonation of the break in service. 
Still that half-an hour period is not condoned. 
So T hope the hon. Minister will consider 
these questions and see that immediate action 
is taken. .1 hope that an independent 
committee including some Members of this 
House and the ether House will be appointed 
to review all 
 cases    of    victimisation    -since    1949. 

Witn  these  words   I  conclude    my 
speech. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): Mr. Vice-Chairman, I have no 
intention to dilate upon the 1 larger questions 
concerning the Railways and, therefore, I will 
deal with minor points especially. But at the 
same time they are most important. 

I would like -to .refer to the incidence of 
accidents on the Railways. You must have 
read in the newspapers that during ihe last 
week or so, ihere have been many major 
accidents" on the Indian Railways and .1 am 
sure that as usual enquiries have been set up, 
and ultimately the Ministry would apportion 
the blame on the failure of the human 
element. So, this explanation would not be 
sufficient and i would request the hon. 
Minister to go deeper into the causes of these 
accidents. Although we have had an Ac-
cidents Enquiry Committee an^ the 
recommendations have also been made, 
nothing has been done so far, and it seems 
that instead of improving, we are getting 
worse day by day. 

Next, I would like to refer to the question of 
labour welfare on the Indian Railways. I want 
especially to refer to casual labour that is 
working in certain parts of the Tndian Rail-
ways. On the Central Railway there is going 
to be a double line, and a lot of work is going 
on and thousands of workers are working on 
this line. Now, when they are working on the 
different sections, they are paid wages 
according to the rates of wages declared by 
the Collectors of the respective places. But it 
is found that even those rates are not paid 
fully to that labour. I had referred this matter 
to the Railway Ministry but have not got any 
satisfactory reply so far from them. Secondly, 
there is a distinction made between the rates 
of wages for male workers and for female 
workers. I do not understand why there should 
be this difference about these workers. After 
all, both of them have got the same appetite, 
eat the same food, have 

23RS—5, 
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of living and why should there be any 
difference between the rates of male and 
female workers? ,1 wish this difference to be 
done away with. It is reported—1 have not got 
correct information about it—that these casual 
labourers who are working on the lines mostly 
in jungles are not provided with any facilities, 
either with medical help or with any other 
building material or even with lighting 
facilities. They have to spend their night in 
rain and in cold, under such conditions. And 
one of the funniest things is this—and if if is 
correct, ,1 wish the railway authorities would 
look into this—that these labourers are 
generally recruited from all parts of India. 
And when their work is over and they are 
asked to go home they are not given any re-
turn passes. While they are being recruited 
they are given passes, when their services are 
terminated, why should not they be given 
passes for their return journey? I wish the 
Railway Minister would look into this matter. 
[THE DEPUTY CHAIRMAN- in the ChairJ 

Now, as regards the general conditions of 
railway travel, I would like to say that that 
there are a lot of thefts that occur in railway 
carriages. I have got much experience of 
travelling. We find that even in the first class 
coaches, there are no electric fans, no bulbs; 
there are a lot cf thefts going on on the Indian 
Railways. .1 do not know what the Ministry is 
doing about these thefts. They only report that 
a certain percentage of pilferage is reported, 
that it is cut down and that certain action is 
taken. But no effective result is seen. 

There is a complaint which I would like to 
refer toy now that the summer is coming. 
There is a Tot of mismanagement in 
providing cool drinking water. .1 have seen 
many boards at many important stations, even 
at such stations as Jhansi, Gwalior, Bhopal 
and even Agra, where it is written 
'Refrigerated cool drinking water", and- we 
do not get cold water. In those places where ft 
is written 'cool 

water is tree, we do not get water. 1 nave 
always said to my friends that it is neither 
drinking water nor is it cool water, it is only a 
middle water. Therefore, something should be 
done about the provision of drintang water. 

About the enquiry offices also, I have 
referred the matter to tlie Railways that very 
often these enquiry offices give wrong 
information about train arrival or any other 
thing. They do not even co-operate with the 
passengers  nor  is  their  attitude  proper 

Then there is one thing which was brought 
to my notice that in certain sections, the 
labourers are asked to work for more than 12 
hours. As a sort of punishment also, they are 
asked to work for more than 12 hours. If it is 
so, the Railway Ministry should look into the 
matter. I think there is: a rule that nobody 
should be asked to work for more than eight 
hours in any capacity, but these small men are 
asked to work for 12 hours or more. .In fact, if 
I may say so, the practice of giving overtime 
to the workers should be discontinued because 
in many cases it is reported that the workers 
do not work actually, that they do not take so 
much interest during the usual hours but they 
are always expecting to do the work after-
wards because by working overtime they get 
extra money and therefore the work suffers 
during the actual duty hours. So, something 
has to be done about giving overtime or this 
work on overtime should be done away with, 
and the regular recruitment for all the shifts 
should be done in the factories. 

About cleanliness, I would say that there is 
want of cleanliness in all the carriages; even 
the first class coaches-are dirty. In the third 
class compartments you cannot enter on 
account of overcrowding and all the arrange-
ments made at the railway stations about 
cleaning are of no use. Therefore, something 
should be done for providing clean  carriages. 
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About the train examiners, .1 would like to 

submit that in many cases usually it happens 
that either the fa.i is not working or the tap is 
leaiking or there is something wrong with 
lighting even at the starting station. I had 
referred in my speech on the Railway Budget 
that there are no arrangements either for good 
lights or fans or for good water. So, I wish 
that the Railway Ministry should look into 
these things. These are very minor matters but 
they should go into these deficiencies and try 
to set right. 

With these words, .1 support the Bill. 

SHRI DAHYABHAl V. PATEL (Gujarat) : 
Madarn, I had begun my speech on the 
Railway Budget pointing out how 
inaccurately we were informed about many 
things in the Railways. ,1 am afraid the 
Minister who replied did not carry conviction 
or did not try to correct the impression. I will 
come to the point one by one. 

First of all, I would refer to the policy of 
the Railways which is very contrary to the 
avowed policy of the Government. The 
Government of India is supposed to be against 
monopolies. Madarn, the Railways support 
one of the biggest monopolies in the country, 
the five hundred book-stalls of Messrs. A. H. 
Wheeler and Company. Is it because the 
proprietor of the firm hails from Allahabad? 
This has been criticised more than once. 

SHRI SHEEL BHADRA YAJEE (Bihar):    
He is a small man. 

SHRI DAHYABHAl V. PATEL: Whether he 
is a small man or a big man, it makes no 
difference. .1 do not know why you are 
holding a brief for him, my dear friend. You 
are supposed to talk about socialist pattern. 
(Interruptions). Is it the socialist pattern that 
the Congress wants? .Is it the Bhubaneswar 
Resolution of the Congress? After a great deal 
of trouble and agitation, somebody was able to 
move the Railways 

and get permission for book-stalls. The other 
person has been given permission for 150 
book-stalls. Of what type of book-stalls? 
Books that are published and sold on a 'no 
profit, no loss' basis, with no royalties. All the 
other stuff, the profitmaking stuffs, goes to 
Messrs. Wheeler & Co. Books published by 
the Navjivan Trust and books published by 
the Government of Indiaa have been given to 
this small man of 150 stalls, exclusive of 
newspapers and the earning items. This is the 
Bhubaneshwar pattern of a socialist 
democracy as interpreted by the Railway, 
which they have been interpreting all these 
years and misleading the country. 

Madam, in my speech, I had also referred 
to what happened to the railway staff at 
Amroha at the last election when a Cabinet 
Minister, who is now being elevated to the 
glorious province of Punjab as Governor, was 
defeated. How the Deputy Minister, who is 
not there, went and scolded the staff, and how 
everybody was translerred, was not revealed 
to us. When .1 asked the question, I was told 
that there was no transfer. 1 would like some 
more light to be thrown on this, ana we 
should be given correct answers in this House, 
not misled in this manner. 

Madam, the other point on which we were 
misled was when I referred to the case of a 
railway employee in Bhavnagar, who stood 
for and succeeded in the municipal election. .1 
thought the hon. Minister would reply, but he 
said no word, because his case was so weak. 
Madarn, I had an argument ready to interrupt 
him if he tried to. How could he reply? He 
said only one thing while I was speaking that 
he could not stand without permission of the 
Railways. He asked for permission and waited 
for two months but no permission came. He 
asked for permission from his local boss for 
two days' leave to stand for the election and 
for the polling day, which permission was 
given. Does it not imply the permission to 
stand for the election?    After he was 
successful in tht 
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letter was written from the office in Bombay 
that the permission was not received. And this 
correspondence went on. After two years of 
his serving the Railways functioning at the 
same time as a member of the municipality—
as a member of the Bharat Sevak Samaj, if you 
please, and so many social bodies—the 
railway staff co-operative society, the railway 
union—not one complaint was ever made 
against him; Madam, he always worked 
overtime, and the earnings that he drew by 
•overtime work, he contributed to the Prime 
Minister's Relief Fund—for this he was 
subjected to the vendetta of the Railway 
Administration, who cruelly ordered him to 
withdraw, to resign his seat. This is an 
atrocity; this is a negation of the Constitution 
of India. The man who is elected has got the 
right to function as such and serve the people. 
The Railway Administration cannot ask him to 
resign, but the Railways have done it. Madam, 
this is a very wrong thing, and I would appeal 
to the new Railway Minister—unfortunately 
he has just left the House—to examine this 
carefully and not to stand on prestige or party 
considerations. What is wrong intrinsically is 
wrong and should be corrected. If you correct 
a wrong decision you set yourself right. If you 
go on protecting something that is wrong by 
one lie after another, it just multiplies 
indefinitely. ,1 would like the Railway 
Minister to apoly his mind seriously to this. 

Madam, I am very glad the previous 
speaker referred to the question of thefts and 
accidents. I am glad he also appreciates that 
this expression 'human failure' is a new word 
brought out by the Railway Ministry to con-
fuse people. Why don't you say 'negligence of 
somebody'? Then find the cause of the 
negligence and punish him. Lakhs of rupees 
are lost to the Railways, so many precious 
lives are lost, and the only answer we get is 
'human failure'. Surely, after so many years, 
the Railway Administration should be able to 
evolve a method  to  prevent   this   human  
failure. 

Otherwise their human failure should be 
deal* with severely by Parliament. We have 
the Railway Board full of the top people, 
most experienced people on the Railways. 
What are they doing?    They must be able to 
do this. 

SHRI A. B. VAJPAYEE (Uttar Pradesh) :    
They are also failing. 

SHRI DAHYABHAI V. PATEL: One of 
them is standing for election. He wants to 
come to Parliament. 

SHRI A. B. VAJPAYEE: After retirement. 

SHRI DAHYABHAI V. PATEL: Yes, yes, 
one of the retired officers wants to come to 
Parliament, and we will have human failures 
in Parliament also when he comes. Madam, 
when he appeared before the Public Accounts 
Committee—I am not disclosing any serious 
secret—for everything he used to say; 'My 
humble submission'. So we will have his 
humble submissions in this House also if he 
succeeds to come with the blessings of the 
great Chief Minister 0f Punjab. 

SHRI A. B. VAJPAYEE: He is not going to 
win. 

SHRI DAHYABHAI V. PATEL: The next 
thing I would like to refer to and which the 
Railway Minister had not clarified is the 
question of the Kandla port. Are you serious 
about defence or not? I want to ask this 
Government. The Kandla port was meant as a 
port for strategic reasons, as a port— which is 
not on the onen sea—for reasons of defence, 
and the Kandla rail link (broad-gauge) to 
Delhi and broad-gauge to Gujarat was 
planned. But, under the cloud of the former 
Defence Minister, whose shadow does not 
seem to escape us yet, the broad-gauge to 
Delhi was converted into metregauge. ,If you 
read the reports of the Public Accounts 
Committee, you will see how much harm he 
has done to the defence of the country and the 
production of factories all over. But that is not 
the subject now; I am talking of the   Railways    
today,    the 
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great harm that we have suffered because of 
not building this broadgauge link. Then I 
understand the Deputy Minister told the 
Railway Administration to put the figures in 
such a way that the correct fact that that line 
capacity is overcrowded is never brought out. 
Make an admission clearly that the Kandla-
Delhi line, that goes through Ahmedabad, that 
that line is already overcrowded, that that 
metregauge is not enough. We want 
broadgauge line, because there >;; so much 
traffic. Don't be influenced by other 
considerations. Come out with the fact; look at 
facts as they are before you, what is happening 
on the border, on the North-Eastern border, if 
you don't have yet proper communications—
you don't have a road even yet—see what will 
happen to us. Also, same is the case with the 
Viramgam link. ,T am sorry I got r.o 
satisfactory answer to my question. When I 
asked the question that I would like to go into 
the Bhavnagar-Baroda Link figures and got the 
answer I had a doubt if they had been 
manipulated. Were they on the same basis as 
the instructions given by the other Deputy 
Minister about the Kandla-Delhi Link? I 
would like to go into; I am not satisfied, 
Madam. As was rightly pointed out by an hon. 
Member, if you are serious of linking 
Viramgam one way or the other on the 
broadgauge, at least begin work on the 
common link up to Malia-Kandla to Malia. 
Don't mislead us as you have always done  
unfortunately. 

,It has been the habit, for so many years, of 
the people of Gujarat to send representatives 
who don't speak. I am glad that that habit is 
changing, and I am glad more than one, 
everybody has now started speaking, has 
started saying what damage they have 
suffered. Unfortunately, the Government 
policy in the Railways has been like that of a 
clever rider on a donkey who dangles a carrot 
in front of him. Likewise the Railways dangle 
the carrot of the Kandla Link before us and 
still they go on deciding whe- 

ther they should go from this way or the other 
way. In the meantime, the donkey goes on 
carrying the burden. They go on raising the 
fares, they go on raising the fares. They go on 
raising the fares. I would like the people of 
Gujarat to realise this, and not go on filling the 
coffers of the rider, of the ruling party, like the 
donkey that goes on carrying the burden 
tempted by the carrot that is held out in front 
by its rider. It seems this Government is never 
going to give you the carrot. Make up your 
mind. They are not honest in their pretensions. 
,lf they are, let them come out with the facts. 
The Railway Administration is completely 
misleading in all these facts particularly the 
people of Gujarat. You have taken away the 
money of the people of Gujarat and spent it 
elsewhere; you have credited the sums given 
by the Gaik-wad of Baroda to General 
Revenues. This is the state of affairs of Bhav-
nagar, and now we are told it does not pay.    I 
challenge the figures. 

Similar is the case with the Kandla Link. 
The importance of the Kandla Link has 
become much greater to the defence situation 
as it has arisen today. There were people in 
the Government fortunately who had a little 
more foresight; they planned it, but then the 
cloud of Mr. Krishna Menon came over the 
Government and all that planning was upset. 
Will the Railway Administration wake -ip 
and correct  their  mistake   even   now? 

THE DEPUTY CHAIRMAN: There are 
four more Members to speak. Each may take 
five minutes.    Mr. Chordia. 
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SHRI N. K. DAS (Orissa): Madam Deputy 

Chairman, today is ;he last day of the 
Session. We are soon reaching the time when 
the House normally rises and I would 
perhaps try not to take much time of the 
House. I win refer to just one or two points. 

The first thing that I should like to refer to 
is the railway accident that occurred in my 
part of the country at the Baudpur station of 
the South-Eastern Railway on the 
Kharagpur— Khurda Ro*<j nection only last 
week. Last week or the week before we were 
discussing the Railway Budget and we 
commented upon all the aspects ■of the 
Railway administration includ- 

ing railway accidents. It was thought that after 
the Kunzru Committee Report railway 
accidents would become things of the past. 
But only last week a major accident involving 
loss of 40 human lives occurred in my part of 
the country. Now, Madam, these accident* are 
becoming rather frequent. Derailments of 
trains and bogies are now matters of almost 
every day occurrence. On the 29th of last 
month when I was coming to attend the 
current Session by the Madras Mail, we were 
held up at Balasore and we were informed 
that there was some derailment ol some goods 
train at a station adjoining Kharagpur, Kantai 
Road or something like that. Yesterday there 
appeared a report about two derailments. 
Three empty bogies of the Punjab Mail were 
derailed and one goods train ran over a camel 
and got derailed as a result of which the driver 
was killed and two of his assistants got 
injured. 

Now, Madam, this Baudpur railway 
accident is a major accident and the Deputy 
Railway Minister was pleased to make a 
statement on that accident 12 hours after the 
accident occurred. The accident occurred at 
the dead of night on the 8th instant and the 
Deputy Minister made a short statement at 11 
o'clock the next day. The information that he 
gave was not much. In the meantime 
harrowing tales of the accident have appeared 
in the Orissa papers. Only the other day hi the 
Parliament library I was reading the Oriya 
daily, 'Samaj', Harrowing tales of the 
suffering were pathetically described. The 
Railway Minis, ter would attribute it to the 
failure of human element. 

Last time when the Deputy Minister spoke, 
he gave figures from which it appeared that 
Railway accidents as compared to railway 
accidents in other countries were very small 
in number. Well, if this is a matter of 
satisfaction or complacency, I have nothing to 
say. But something must be done to reduce 
the numlber of these accidents.   The  
information   that  the 
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gave was tliat there were altogether seven per-
sons dead and some 36 wounded. And in four 
or five days the. death roll, according to 
papers, has gone up to 20. Day before 
yesterday's 'Patriot' says that the death roll has 
gone up to 40 and the number of those 
wounded is something between 60 and 70. 
Now that more than a week has passed since 
then, the Railway Minister should be able to 
give definite information about the casualties 
and other things. He must be able to tell us the 
number of people killed. Ts it 40 or more than 
that? 

SHRI LOKANATH MISRA (Orissa): If I 
may interrupt the hon. Member,. I would 
request him to make a demand from the 
Railway Minister to make an enquiry and pay 
compensation for those killed' in the accident 
during the construction of the bridge at Naraj 
wliich occurred two years back. No 
compensation has been paid yet. 
5  P.M. 

SHRI N. K. DAS:  Sir   .   .   ,. 
SHRI N. M. ANWAR (Madras): You 

should not anticipate what our Party says. 

SHRI N. K. DAS: I want to know the total 
number of wounded, the total number of 
killed and what happened to the wounded 
people. What arrangements have been made 
for the treatment of the wounded? Further the 
Railway Minister said that ex-gratia payments 
were made to the next of kith and kin of those 
killed and wounded. I would like him to make 
a statement telling the House the rate of 
compensation that is being arranged to be paid 
to those killed and to those wounded. Since 
one passenger bogey which was adjoining the 
engine of the ill-fated' train was attached to 
the train from Khurda Road station, and that 
particular bogey got smashed, it is 
apprehended that most of the passengers 
killed or wounded must be passengers from   
Orissa  The 

Railway Minister must be able to tell the 
House not only the number ol those killed and 
wounded but their identity also. 

These accidents have lately become too 
frequent, I do not understand why. He was 
comparing our Railway to other Railways. 
Compare^ to the other Government servants, 
our Railway staff are getting a handsome pay. 
There are so many amenities, provided to 
them. Why then should they discharge their 
duties in this irresponsible manner? There 
should be an enquiry going on and I do not 
want that those found guilty for the unfortunate 
accident at Baudpur railway station should 
merely be departmentally punished but I am 
inclined to suggest that the culprits must be 
prosecuted before a court for having: 
committed murders: Some deterrent 
punishment should be meted out to these 
irresponsible persons. 

I have one thing more to say. I have before 
me a prayer signed by some IOQ 1 persons 
from Khurda Road complaining about the 
present time-table but since the new time-table 
is out, I do not know in what way my repre-
sentation wiH benefit the petitioners. The 
petitioners complain—and copies of the 
petition have been sent to the Chief Minister of 
Orissa, the General Manager of the South 
Eastern Railway, the Divisional Superintendent 
of' the S.E. Railway, Khurda Road and the 
Chairman of the Railway Board, Calcutta—that 
hundreds of people have to come to 
Bhubaneswar which, is 12 miles from Khurda 
Road f°r attending to court work, or the Secre-
tariat offices and other duties. The-train time is 
unsuitable to them and they want that the 
present train which leaves at about 10 A.M. 
should leave half an hour earlier, so that the 
daily passengers may come and attend to their- 
dirties and1 other- work and' when they leave 
Bhubaneswar station, the present   Talcher train 
leaves   Bhubanes-- 
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war at about 8.42 P.M. They want that this 
train must depart from Bhubaneswar at 6 P.M. 
so that they may utilise time after their office 
work. These are the two things that I had to 
say and I thank you for the opportunity that 
you have" given me. 

THE DEPUTY CHAIRMAN: Shri Sheel 
Bhadra Yajee. Please be very brief. 

SHRI LOKANATH MISRA: Madam 
Deputy Chairman, 1 would not have spoken 
but for the fact that my friend Shri Das did 
not take hint ;md place 
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[Shrj Lokanath Misra.] did not take the hint  
and place the facts  of that  accident  and  the  
compensation.    This     accident     occurred 
two years back and there were people from 
different    States,   poor   people, who   
travelled   all   the   way  to  earn their wages 
and they were used for the    construction  of 
that     particular bridge.   The    accident   
occurred    because of some dynamite 
exploding and there were seventy persons who 
were killed.   The   Minister   interrupted   by 
saying that the work was  taken up by the 
contractors.   We did not know whether it was 
done by the contractors or Railway  
Department but  all the same there was loss of 
lives and it   was  seventy.    Now  the  matter  
is dragging on for about two years and I would 
urge that the Minister should lodk into this and 
immediately pay up the compensation which is 
their due. 

THE DEPUTY    CHAIRMAN:     Shri 
Ghani.   Only two minutes. 
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SHRI S. V. RAMASWAMY: Madam 

Deputy Chairman, the loss of life in any 
accident, whether on the railways, roadways 
on airways is certainly deplorable. Even the 
death of one individual however humble or 
small he may be, is really painful and we on 
the Railways try to avoid accidents as much as 
possible. It was with that purpose in view, 
Madam, that the Accidents Enquiry 
Committee was appointed and they have sub-
mitted a very elaborate Report a really 
monumental Report. And as the House is well 
aware, we are trying to implement most of 
those recommendations which have been 
made by the Kunzru Committee. I hope that as 
we take steps to implement them there will be 
less and less of accidents and railway travel 
will be synonymous with safe travel. 

As regard the figures that were given by 
Shri Nanda Kishore Das, he said that in the 
statement that I made on the 9th, I had given 
the number dead as seven. Madam, that was 
the first information that we got. We had no 
information of the number of people who 
were under the debris. Subsequently, the 
debris was removed and we found that there 
were 13 bodies, thus making a total of 20 dead 
near the place of accident. And two of the 
injured died later in hospital. So the total, 
Madam, of those killed is 22 and not 40 as my 
friend has put it. 

SHRI N. K. DAS: I may inform the hon. 
Deputy Minister that three days back in the 
'Patriot' paper I personally read that report 
where it was reported that   40 were killed. 

SHRI S. V. RAMASWAMY: Madam, this 
is the information from the General Manager 
of the Southeastern Railway and there is no 
reason why this should not be accepted. 
Maybe these reports in the papers are 
somewhat exaggerated. These are the actual 
facts which   I have before me. 

As regards the medical attention, I am given 
the information that the medical provision 
there was as good as it could possibly be and 
all the unfortunate people involved in that 
accident were attended to with the utmost care 
and. they were removed to different hospitals 
and treated. I may give the number of those 
injured and then discharged. In all 81 persons 
sustained injuries, including 2 who died 
subsequently. Of the remaining 79 of the 
injured, 58 had sustained minor injuries and 
21 had sustained grievous injuries. Of the 58 
who received minor injuries, 45 were 
discharged after being given first-aid, and the 
remaining 13 were admitted into hospitals. 
Thus the number admitted into hospitals was 
21 for grievous injuries and 13 for minor 
injuries, or 34 in all. These injured persons are 
reported to be progressing satisfactorily. 

SHRI N. K. DAS:    What about the identity 
of the persons killed? 

SHRI S. V. RAMASWAMY: Some of them 
were identified, but others were mangled to 
such an extent that they could not be 
identified. 

My hon. friend Shri Lokanath Misra raised 
the question of the accident at bridge over 
Mahanadi. This took place in January, 1963 
and it was not due to the explosion of any 
dynamite. It is established that when the wells 
were being sunk in the bed of the river, 
unexpected methane gas seems to have come 
out. This gas, as the House knows, js a very 
poisonous and dangerous gas and some-spark 
somewhere had set it on fire-and there was 
some explosion. Now the labour there was 
contract labour. The work was being done by 
the Hindustan Construction Company and 
whatever loss is suffered by the persons 
engaged bv the contractor, he is liable to 
compensate under the Workmen's 
Compensation Act, and I am-informed that 
under the Workmen's-Compensation Act, 
monies have been' 
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paid. Well, my hon. friend came up to me 
just now and informed me that they have not 
been paid. I will check up. 

SHRI LOKANATH MISRA: My in-
formation from the relatives is that they have 
not been paid. 

SHBI S. V. RAMASWAMY: I will check it 
up, Madam, and then inform my hon. friend 
what is the position. 

My hon. friend Shri Dahyabhai Patel 
raised another question; he was again harping 
upon that case of the railway employee who 
stood for an election. I shall give the facts cf 
the case relating to the removal from service 
of Shri Mukund Parekh—I hope he is 
referring to that case. 

SHBI DAHYABHAI V. PATEL: Yes. 
SHRI S. V. RAMASWAMY: The facts 

leading to the removal from service of Shri 
Mukund T. Parekh, ex-clerk, Workshop and 
Stores Accounts Office, Bhavnagar, Western 
Railway, are briefly these. Shri Parekh 
applied on the 9th July 1957, for the General 
Manager's permission to contest the municipal 
election of Bhavnagar Municipality to be held 
in September 1957 as an independent 
candidate. Normally, railway employees are 
not given permission to contest or hold seats 
in local bodies. Shri Parekh was informed that 
his request for permission to contest the 
municipal election of Bhavnagar Municipality 
could not be acceded to. 

SHRI DAHYABHAI V. PATEL: When? 
After the elections were over? 

SHRI S V. RAMASWAMY: That is a 
matter for checking. Although he admitted 
having received the communication rejecting 
his request, he did not withdraw his 
candidature. On the date of the election, i.e. 
the 2nd September, 1957, he was on sick 
leave. After election, Shri Parekh was called 
upon to resign the membership but 

this was evaded by him. Since repeated 
attempts to make him resign failed, the 
Railway Administration had to take 
appropriate disciplinary action for breach of 
Conduct Rules. He was accordingly removed 
from service with effect from the 16th. March, 
1959. His appeal to the General Manager was 
rejected. His case has been examined a 
number of times since 1959 and it was 
decided that it did not merit reconsideration. 
My hon. friend, Mr. Dahyabhai Patel, raised 
the question of the monopoly of Wheelers. 
Other friends also raised this. Now, the 
position obtaining some years ago was that 
this Company which has got about 306 
bookstalls out of a total 0f about 500 
bookstalls in the Indian Railways— there are 
other companies like Higgin-bothams, 
Swadesamitran, eic—was given a monopoly 
over certain Railways. The original contract 
stated that if before the expiry of the sub-
sisting contract, they intimated one month 
ahead that they want an extension of this 
contract, it was automatically to be renewed. 
Also, wherever this Companv had a bookstall, 
no other concern could step in. These 
conditions have been altered by us; the present 
position is that the-monopoly of this firm to 
sell books on anv particular Railwavs has 
been abolished, taken away. We have been 
admitting other booksellers to come and 
operate within any particular zone Secondly, 
this automatic extension clause which was 
found in the original agreement has been done 
awav with. Now it is subject to satisfactory 
performance and the Railways reserve their 
right to terminate the contract if the per-
formance is not satisfactory. The third point in 
regard to which we have revised the original 
contract is that even where they have a right to 
sell books, we have permitted other publishers  
like  the  Navjivan Trust  and 
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which  are  non-profit making institutions to 
sell their pub-. lications. 

SHRI DEOKINANDAN NARAYAN 
(Maharashtra):    May  I  know     why 
this discrimination is shown, Wheelers are to 
make profit and others are to 
sell on a no-profit basis? 

SHM DAHYABHAI V. PATEL: De-
mocratic socialism in action. 

SHRI S. V. RAMASWAMY: My answer is 
that under the original contract nobody else 
could sell anything else but now this is a 
concession in favour of these bodies which 
are selling on a no-profit basis. If the original 
contract were to be enforced, no. body else 
could sell anything. It is because of the fact 
that in the public interest the non-profit 
making institutions have been allowed to sell 
their books and periodicals even though by 
strict enforcement of the contract this could 
not be done. My hon. friends may kindly 
appreciate this point of view. 

DIWAN CHAMAN LALL (Punjab): I do 
not want to interrupt mv hon. friend but will 
he kindly tell the House how long the original 
agreement which was entered into with this 
concern by the British Government will 
continue? 

SHRI S. V. RAMASWAMY: Sir. the 
present contract extends up till 1966. If the 
service is not satisfactory, it is terminable 
either in 1966 or even earlier. You might 
remember that an hon member from 
Hoshangabad complained that pornographic 
literature—obscene books—was sold at the 
bookstall of Wheeler and Co. We took action 
immediately because this was contrarv to the 
terms of the agreement and we terminated the 
contract at the place. We are s»oing to aopoint 
scmebodv else there. You see. Madam, We 
have got this power to terminate tbe contract 
if the service is not satisfactory and is 
contrary to the terms of the agreement. 

SHRI DEOKINANDAN NARAYAN: 1 
want to know whether this Company 
undertakes the sale of books published by 
non-profit making bodies like the Navjivan 
Trust. 

SHRI S. V. RAMASWAMY: Even where 
this Company has got its bookstall, 
organisations which my hon. friend mentions 
can sell those books at those stations, if they 
want to. 

Now, Mr. Chordia—I do not see hirn 
here—was trying to point out Ihe lack of co-
ordination in timing. May I submit that there 
are meetings of the Chief Operating 
Superintendents of the Railways and at the 
Railway Board level a'so, in addition to those 
at zonal levels, where these matters of co-
ordination of timing are discussed and 
arranged? In s.ddi'.ion, there is a Time Table 
Committee where representatives of the 
general public also sit and discuss and finalise 
the whole time-table. If my hon. friend is 
aggrieved by any timing which js not suitable, 
he may write to us and we will see what can 
be done. My hon. friend, Mr. Chordia, also 
mentioned about the Churu-Fatehpur line. 
Now, this has nothing comparable with the 
loss incurred on the Southern Railway. Why? 
The Southern Railway alone is not losing. The 
North Eastern Railway is losing, the North 
East Frontier Railway is losing. The loss of 
these particular Railways has nothing 
comparable with the inflated rate for a 
particular section, the Fathepur-Churu line. 
This is not the only line where there is an 
inflated rate. There are about twenty lines 
where there are inflated rates. For the 
information of the hon. Member. I might 
mention thai there is an inflated rate on the 
Met-tupalavam-Ootacamund line which is six 
times the normal rate whereas it is only one 
hundred per cent. Same is the case in respect 
of the Dandeli-Al-navar line where the rate is 
inflated three times. There are several sec 
tions  where  the   inflated   rates  differ 



4721      Appropriation {RLys.).    [ 17 MAR. 1964 J        No. 2 BM, 1964 4722 
Irom place to place. 1 believe in ti.c 
Darjeeling line it is about three to four 
times. Tlie Fatehpur-Churu is not the 
only line where there is an inflated rate. 

What happened was that in 1365, when 
this question came up and when Shri Lal 
Bahadur Shastri was the Minister, he said 
that this was a backward area and yet a 
railway line had got to be laid. There was 
no financial justification. How would you 
find out ways of finding return on the 
money invested. We have got to find 
return on the money invested. Therefore, 
he said that in all such areas there must be 
an inflated mileage so that there is a 
proper return for the investment, it is on 
that basis that this line was laid and that is 
why it is being continued. We have 
repeatedly examined the position. Many 
hon. Members in the Lok Sabha and 
many hon. Members in this House also 
have represented this matter repeatedly 
and we have repeatedly examined the 
question. We nnd that there is still no 
proper return there. It is barely a 
percentage and a bail as against the 
minimum of five that we require. It has 
not yet come up to the requisite standard 
of remunerativeness. I may also submit, 
Madarn, that subsequently we laid the 
Raniwara-Bildi line where also the rate is 
inflated. In the Kan-dwa-Hingoh section 
also the rate is inflated. So, the answer to 
my hon. friend is that this has been done 
with a view to ensuring a reasonable re-
turn on the investment made. It has 
nothing to do with the loss on the 
Southern Railway or elsewhere. 

Now, coming to Mr. Kumaran, he said 
that we are not using Grade J coal. We are 
using it. As a matter of fact about fifty 
per cent, of it is Grade I. There is no 
doubt a case also for using coal which is 
produced near about. We are not unaware 
of this. My hon. friend suggested that 
coal moved from Singareni and Chanda 
could be utilised. Well, in the process of 
rationalisation   this   is   inevitable but 

the point is that till such time as the line 
capacity to move this extra coal is there, 
we have got to move it also by sea. 
Madam, as the House is aware, we are 
doubling the line between Kazipet and 
"Vija.sawada but even after doubling this, 
line, until we have got the second bridge 
on the river Krishna ready, it will not be 
possible to move extra trains needed to 
carry this much by the end of this year, 
the second bridge over Krishna is 
expected to be completed, in which case 
we shall certainly move more coal from 
these areas to cover the southern region. 
Mr. Kumaran also mentioned upgrading 
of cities. Well, we are not directly 
concerned about this. The Finance 
Minister assesses the whole situation. My 
friend could have raised this issue in the 
course of the debate on the General 
Budget or on the Appropriation Bill of 
the Finance Ministry. Whatever is laid 
down he Finance Minister we have got to 
follow. It is because certain cities were 
upgraded that are now incurring about 
Rs. 3J crcres more working expenses this 
year both' on this account and on accour.t 
of increased dearness allowance. And tnis 
applies not merely to the railway 
employees but to all Central Government 
employees. Therefore the initiative must 
come from the Finance Minister and not 
from the Railway Minister. 

Shri Kumaran raised some question 
about Kharagpur workers. I heard him 
say that the proceedings were under 
article 311. If that is so, then proper 
proceedings would have been followed 
and I do not see how the proceedings 
which must have been followed under 
that article as a result of which the 
workers concerned have been removed 
from service can be questioned. 

With regard to the I960 strike the less 
said about it the better because it has 
been reviewed over and over again 
several times. The late Shri Govind 
Bhallabh Pant who was the Home    
Minister    then   took the most 



 

Loan b. V. namaswamy.] sympathetic 
attitude and he liberalised it as much as 
possible; after sifting through several stages 
there were about 62 hard cases of persons 
who could not in any way be accommodated. 
They were such hard cases who had got 
involved in violence, etc., that the removal 
from service of those employees had to 
remain and the decision on their cases could 
not be altered. I therefore submit that there is 
no point in urging all this again. 

My friend was also mentioning the half-
an-hour strike in Mysore. If the strikes are 
unauthorised, my friend who was formerly in 
the Railways will certainly appreciate that 
unless discipline is maintained in the Rail-
ways where we have got to deal with so 
many employees. 

SR,,. K K. KUMAKAN: But who was 
responsible 'or that? 

SHRI S. V. RAMASWAMY: But the 
workers cannot take the law into their own 
hands and declare an illegal strike and then 
say, 'don't break the service'. The point is that 
discipline has got to be maintained and unless 
discipline is maintained how can anybody 
have control over the 12 lakhs of employees 
who are to run the Railways? So I am sure 
that the House wiH appreciate that the discip-
linary action taken against the persons was 
neeessary in order to run the administration. 
Even so we had taken a sympathetic attitude 
in such cases in the past. There have been 
several representations with regard to this 
case also and we shall certainly bestow our 
sympathetic consideration, as we had done in 
other cases, as and when it bei-:r.ias 
neeessary. 

With regard to Kandla port what I have said 
before stands. My friend was feeling rather 
depressed that nothing was going to come. I 
once again assure my friend that we are 
earnest about this matter because as I have 
said there are two alternatives and the pros 
and cons have got to be weighed carefully. 

SHRI DAHYABHAI V. PATEL.: We have 
been waiting for 15 years. 

SHRI S. V. RAMASWAMY; We shall 
certainly bestow the closest possible attention 
on this matter and come to a speedy conclusion. 

THE DEPUTY CHAIRMAN: The question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from and 
out of the Consolidated Fund of India for the 
service of the financial year 1963-64 for the 
purposes of Railways as passed by the Lok 
Sabha be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause     consideration  of 
the Bill. 

Clauses 2 and 3 and The Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the Title 
were added to the Bill. 

SHRI S. V. RAMASWAMY: Madarn, I 
move: 

"That the Bill be returned". 

The question was put and the motion was 
adopted. 

REFERENCE TO QUESTION OF 
PRIVILEGE 

THE DEPUTY CHAIRMAN: Now there is a 
question privilege that Mr. Bhupesh Gupta had 
earlier mentioned. I have now considered the 
matter and   I refuse my consent   .    . 

SHRI BHUPESH GOPTA (West Bengal): 
Madam, on what grounds are you refusing? I 
know you have discretion to do so. I wish you 
had taken it up earlier. I had said here that 
evidently the Finance    Minister, 
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